
0nI1 Answen BHADRA 7. 1881 (SAKA) E:ctension of time for 2.']0 
J.e.Reports 

PERSONAL EXPLANATION 
MEMBER 

BY 

SHRI N. DANDEKER (J'8IIlnagar): 
Mr. Speaker, Sir, in the course of the 
debate on the Banking Omlpanies 
(Acquisition and Transfer of Under-
takings) Bill, 1969, on page No. 4198 
(uncorrected speech of 28th July, 1969) 
I said: 

" .... 1 may have 500 shares; in 
fact, 1 do not have as many;-I 
may have 10 or 500·shares; some-
one 5,000 tlr 10,000 shares;-" 

1 now find that in the above state-
ment the extent of my own personal 
holding Of bank shares we incorrectly 
stated. The above sentence needs to 
be substituted by the following: 

" .... 1 may have 500 shares; in 
fact I do have 500 shares; 

EXTENSION OF TIME FOR PRESEN-
TATION OF REPORTS OF JOINT 

COMMI'ITEES 

(1) PATEN'IS BILL 

SHRI R. BARUA (JIJrhat): Sir, 1 
beg to move: 

"That this House do further ex-
tend the time appointed for the 
presentation IJf the Report of the 
Joint Committee on the Bill to 
amend ahd consolidate the law re-
lating to patents, upto the first day 
of the second week of the next 
session." 

MR. SPEAKER: The question is: 

"That this House do further ex-
tend the time 'appointed for the 
presentation "Of the Report Of the 
Joint Committee on the Bill to 
amend and consolidate the law re-
lating to patents, upto the first day 
of the second week of the next 
session.' 

The motion was adopted. 

(ll) Scm:um.m CAST AND Scm:otn.m 
TRm!:s ORDERs (AMENllMENT) BILL 

SHRI ANIL X. CHANDA (Bhol-
pur) : Sir, 1 beg to move: 

"That this House do further ex-
tend the time appointed :{lor the 
presentation of the Report of the 
Joint Committee on the Bill tl:> 
provide far the 'inclusion in, and 
the exclusion from, the lists of 
Scheduled Castes and Scheduled 
Tribes of certain C'8Stes and tribes, 
for the readjustmen~ of represen-
tation, and redelimitation of par-
liamentary and assembly constitu-
encies in so rar a. such readjust-
ment and redelimitation are ne-
cessitated by such inclusion or 

exclusion and for matters con-
nected there11lith, upto the first day 
of the next session." 
SHRI SONAVANE (Pandharpur): 

Sir, how long is this Committee going 
to work? The Committee has taken SO 

IIJng. It is high time that this Com-
mittee should accelerate its work and 
come to conclusions and no further ex-
tension should be allowed. 

MR. sPEAKER: He is asking for 
leave. I hope he has got the leave of 
the House. 

Ntlw, the question is: 

"That this House do further ex-
tend the time appointed for the 
presentation of the report of the 
Joint Committee on the Bill to 
provide for the inclusion 'in, and 
the exclusion from, the lists of 
Scheduled Castes and Scheduled 
Tribes of certain castes and tribes, 
for the readjustment of represen-
tation, and redelimitation of par-
liamentary and assembly constitu-
encies in so far as such readj ust-
ment and redelimitation are neces-
sitated by such inclusion or exclu-
sion and for matters connected 
therewith, uptu the first day of 
the next session." 

The motion was adopted. 

SHRI SONAVANE: They are going 
on in a leisurely manner. 


